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Bos Accident in Manipur
•915. Shri L. Achaw Singh: W ill the 

M inister o f  Transport and Communi
cations be pleased to state:

(a ) whether it is fact that 4 per
sons including a wom an w ere killed 
and seven others w ere seriously injur
ed in  a bus accident on the Ukhrul 
Road in Manipur when the bridge at 
Nungsangkhong broke dow n and 
the vehicle capsized into the river on 
the 14th February, 1958;

(b ) if so, whether the fatal accident 
was due to the weak condition o f the 
bridge;

(c) if  so, the reasons why prior 
warning was not given about the 
bridge; and

(d ) whether any public enquiry has 
been demanded into the incident?

The Minister o f State in the Minis
try  o f Transport and Communications 
(Shri Raj Bahadur): (a ) Yes.

(b ) and (c ). Preliminary enquiries 
show that the accident was due to the 
vehicle being overloaded and driven 
at high, speed down a hill road. There 
i« a sign-board on this road warning 
that vehicles over 15 cwts. should not 
ply on this stretch o f the road.

(d ) Yes.

Shri L. Achaw Singh: May I know 
whether it is not a fact that the 
bridge was built in the year 1955 on 
a temporary basis with wooden 
material, and not with iron material? 
If it is a fact, may I know w hy the 
repair was not done in time?

Shri Raj Bahadur: As I said, it is 
only a tem porary structure; no 
permanent bridge exists on that site. 
The tem porary structure was only 
for  a temporary purpose, so that the 
traffic may not be entirely suspended. 
There was a clear warning on a notice 
board that no vehicle should be driven 
beyond a particular speed. The 
weight o f  the vehicle was also given. 
Despite that, if the driver o f the

over-crow ded bus drove the bus at a 
higher speed, w e cannot help an acci
dent. It is not for  us to fix  the res
ponsibility fo r  the accident before an 
enquiry is made.

Shri £«. A chaw  Singh: May I know  
whether any com pensation w ould be  
paid to the families o f the bereaved?

Shri Raj Bahadur: It was a private 
bus. I think the provisions o f  
Chapter 8 o f the M otor Vehicles Act, 
1939, would be attaracted in this be
half and claims w ill have to be 
preferred with the insurance com 
panies concerned.

Tampering o f Rail Track
+

r  Shrimati Ila Palchoudhari:
I.Shri S. M. Banerjee:

*976. J Shri Assar:
| Shri M. N. Singh:
[  Shri Raghunath Singh:

W ill the Minister o f Railways be 
pleased to state:

(a ) whether the attention o f G ov
ernment has been drawn to the news 
appearing in “ The Statesman”  o f 1st 
March, 1958, in regard to the fact that 
the presence o f m ind o f a 14-year- 
old school boy led to the arrest o f 
tw o men who w ere tempering with 
the railway line near Rouse Avenue, 
New Delhi, on the evening o f Friday, 
the 28th February, 1958 and which 
might have otherwise resulted in a 
serious rail disaster; and

(b ) if  so, the details o f the incident?

The Deputty Minister o f Railways 
(Shri Shahnawaz K han): (a ) and (b ) . 
The news item refers to an incident 
which occurred on the m orning (and 
not evening) o f 28th February, 1958 
at m ile 954/6-7 between New Delhi 
and Hazrat Nizamuddin stations of 
the Northern Railway. T w o persons 
w ho are alleged to have rem oved a 
Rail Anchor from  the Railway track 
have been arrested. The matter is 
under investigation o f the Police 
Department.
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Shrimati Ha Palchoadhuri: Consider
ing the presence o f m ind o f the very  
young boy, m ay I know  whether he 
w ill be given any rew ard fo r  it?

Shri Shahnawaz Khan: It is too
early to say that.

Mr. Speaker: Then w hy not hold  an 
examination? W e are trying to save 
the lives o f  people. W e are happy to 
know that .lives have been saved 
What m ore has to be done?

Shri Shahnawas Khan: May I make 
a statement? I think a w rong impres
sion has been created that m erely by  
rem oving the anchor an accident can 
be caused. It is a very small piece o f 
steel that is meant to keep the rail in 
line. The rem oval o f one anchor 
would not lead to an accident. In fact, 
the rem oval o f many or several 
anchors w ould not lead to an accident.
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M r.. Speaker: The matter is under 
enquiry.

L o c d i f  o f  Mokameh Express
4 ’

r Shri Tangamani:
Dr. Bam Subhag Stnfh:

*977. ^ Shri Assar:
I Shri Raghunath Singh:
L Shri Ram  Krishan:

W ill the M inister o f Railways be 
pleased to state:

(a ) whether it is a fact that pas
sengers o f a third class compartment

o f the Mokameh Express w ere looted 
by  an armed gang betw een M emari 
and Rasulpur Stations o f  the Eastern 
railway on the 29th February, 1958:

(b ) i f  so, how  the train was stop
ped; and

(c ) what are the other details of 
the robbery?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan:) (a ) Yes.

(b ) B y pulling the alarm chain.
(c ) On 25th February, 1958, the 

305 Up Mokameh Express was stopped 
by pulling the alarm chain at m ile 
52/21 in Memari—Rasulpur Section. 
A  gang o f about 15 men entered and 
looted the passengers travelling in a 
third class compartment No. TPTH 
5865. Property worth Rs. 685 was 
rem oved from  seven passengers at the 
threat o f k illing them with daggers 
and Gupties pointed all the time to
wards them.

Shri Tangamani: May I know whe
ther there was any injury to any o f 
the passengers from  whom  the pro
perties w ere looted?

Shri Shahnawaz Khan: There was 
no serious injury worth mentioning. 
They pointed the gupties and daggers 
at the passengers and deprived them 
o f  the money. I might inform  the 
House that after they looted them, as 
they w ere running away, some o f  the 
passengers from  the train got down 
and chased them. Some people from  
the villages nearby also joined them 
and they arrested six o f them.

Shri Tangamani: May I know whe
ther the police party was called for 
and whether any arrest has been 
made?

Mr. Speaker: He has said that six 
people have been arrested.

Shri Tangamani: I want to know 
whether the police party arrested any 
people after the incident.

Mr. Speaker: Have they been hand
ed over to  the police or released?




